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countries and institutions concerned 
with a view to ensure that in keeping 
with the understanding already reach-
ed aJ much as possible of this assis-
tance is disbursed during the current 
year. 

12. In our present circumstances, 
we will also have to impose cuts in 
all iInports, whether Government or 
private which are at present being 
perm.itt~ against free foreign ex-
change. Althougr import policy has 
been tightened on a number of oc-
casions, 1. do believe that, under the 
circumstances, a further tightening 
Is both feasible and desirable. The 
specific measures that we propo"e to 
take will be announced in the im-
mediate future. 

13. Finally, we have to rectify the 
unfavourable trend in invisibles. For 
this we shall have to plug all the 
loopholes through which the foreign 
exchange, which should normally be 
earned by the economy,  is being 
diverted to illegitimate purpose" 
One of the loopholes has been the fact 
that people have been free to travel 
abroad even when no foreign ex 
change has been released to them by 
us. The Reserve Bank has been asked 
to issue new regulations to close this 
source of leakage by stopping 
journeys of this kind. Simultaneously. 
changes are being made in the regu-
lations governing travel for purposes 
like buinC"s and "ducation with a 
view to ('fleet siz:<ble savings. Mol'P 
intensive measures to counter smug-
gling of all kind; are also under eon-
sideration. 

14. All th"~,, mea'ures which 
have outJin('d in somewhat general 
terms will necessarily impose a mea-
sure of burdpn on the economy and 
cause hardship to some people.  I 
hoy" (''\'(,TV confidence however, that 
Hon'ble Members and' the country at 
large will support whatever aeli'on is 
required to put our balance of pay-
ments in a stronger position. The 
Baclal discipline and the solidarity 

that we need today to put our foreip 
exchange position in order would be 
needed in an increasing measure in 
the years to come if we have to carry 
forward our plans of development in 
a steadfast and confident manner And 
there comes a point in the hist~ry of 
every nation when it must demonst-
rate that it is prepared to talte what-
ever action that may be necessary to 
pursue the paramount objeetives so 
vital to its sense of dignity and pur-
pose. 

15. At the same time, I would em-
phasize that there is no cause for 
feeling that the Pian has been or 
should be slowed down. On the coun-
trary, if anything, there is greater 
need now for speed. The economy 
will gain in ~trength if the projects 
for which foreign exchange has al-
ready been assured are completed u 
quickly as possible. In respect of the 
remaining projects also, we should go 
ahead with all the preparatory work. 
"0 that they could be speedily execut-
ed as soon as the foreign exchange 
has been arranged. Lastly, we should 
not forget that a very large number 
of plan projects need only small 
amounts of foreign exchange and de-
pend mainly on indigenous ~upplies 

for their completion. These too should 
proceed with all expedition. 

Shri Barl Vishnu Kamath (Hoshan-
gabad): May I request that, in view of 
the importance of the statement and 
in view of the fact that the Finance 
Ministry's Demands and the Finance 
Bill will come up for discu,sion next 
week, copies of the statement may be 
made available to Member~' 

Mr. Speaker: Any Member who 
wants will have it from t he Publica-
tions counter. 

12.23 hrs. 

ELECTION TO COMMITTEE 

CENTRAL ADVISORY BOARD OF EDUCATrO"l 

The Deputy Minister In the Minis-
try of Education (Shrimati Sounda-
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ram Ramachandran) : On behalf of 
Dr. K. L. Shrimali, I beg to move:-

"That in pursuance of paragraph 
3 (2) (d) of the late Department 
of Education, Health and Lands 
Re .·olution  No.  F.  122·3135-E, 
dated the 8th August, 1935, as 
.amended from time to timEc', the 
members of Lok Sabha do pro-
ceed to elect, in such manner as 
the Speaker may direct, three 
members from among themselves 
to serve as mcmbers of the Cen-
tral Advi -ory Board of Education, 
subject to the other provisions of 
the said Resolution." 

Mr. Speaker: The q'Jestion is: 

"That in pursuance of para-
graph 3 (2) (d) of the late 
Department of Education, Health 
and Lands Resolution No. F'_ 122-
3135-E, dated the 8'th August, 1935. 
·8; amended from time to time. 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, three 
members from among themselvl's 
to seI'Ve as members of the Cen-
tral AdVisory Board of Education. 
subject to the other provi ions of 
I.he said Resolution." 

The moti(m wa.~ adopted. 

n.24 hrs. 
ADVOCATES (SECOND AMEND-

MENT) BILL' 

The Deputy Minister in the Minis-
try of Law (Shri Bibhud~nllra 

Mishra) : On behalf ()f Shri A. K. 
Sent. I beg to move for leave to in-
troduce a Bill flU-tlWl' to amenJ the 
Advocates Act 191;1. 

Mr. Speaker; The 'Iuestion i" 

·"That leave be granted to in-
troduce a Bill further to amend 
the Advocate; Act, 1961." 

The motion was adopted. 

Shri Bibhudenclra ~lIshra: intro-
duce the Bill. 

12.25 hrs. 

MOTION RE: JOINT COMMITTE!: 
ON OFFICES OF PROFIT 

The Deputy Minister In the Minis-
try of Law (Shrl Bibudhendra 
Mishra): I beg to move: 

"That a Joint Committee of the 
Houses to be called the Joint 
Committee on Offices of Profit be 
constituted eonsisting of fif\teen 
Members. ten from this House and 
flve from Rajya Sabha, who shall 
be elected from amongst Members 
of each House according to the 
principle of proportional repre-
sentation by means of the single 
transferable vot('; 

That the functions of the Joint 
Committee shall be-

"(iJ to examine the composition 
and character of all existing 'Com 
mittel'S' and all 'Committees' that 
may hereafter be constituted, 
memb~rship of which may disqua-
lify a person for being chosen as, 
and for being. a member of cither 
lIousc of Parli~mcnt undt'r article 
102 of the Constitution; 

(ii) to recommend in rl'lation to 
the 'Committees' E'xamined by it 
what offices should disqualify and 
what officE'S should not disqualify; 
(iii) to scrutinize from time to 

time thE' Schedule to the Parlia-
ment (Prevention of Disqualifica-
tion) Act, 1959. and to reeommend 
any amendments in the said Sehe-
du1!'. whethf'r by wav of addition, 
nrnis~ion Or othprwisp; 

That the Joint Committee shall. 
from timp to lime. report to both 
Uouses of Parliament in respect of 
all or any of the aforesaid rna t-
tel's; 

That the Members of the Joint 
Committee shall hold office for 
the duration of th .. prespnt Lok 
Sabha; 
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